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4n the Rajys Sibhs with the regquest
that the concurrence of the Lok
Sébha to the said amendments ve
communicated to this House!

——————

MERCHANT SHIPPING (SECOND
AMENDMENT) BILL

Ag RETURNED BY RAJYA SABHA WITH
AMENDMENTg

SECRETARY: Sir I lay on the Tatla
of the House the Merchant Shipp:nrg
(Second Amendment) Bill, 1978,
which has been returned by Rajya
Sabha with amendments.

8SHRI VAYALAR RAVI (Chirayine
kil): You have mads your observa-
tion gnd I fully agree.

MR, SPEAKER: You can raise it
during the budget discussion.

SHRI VAYALAR RAVI; I tully
agree with your observation that it
is not a question of privilege, There
were two cases in the Briti-h Housa
of Commons, vne in 1947 and anotier
in 1936, At that time the Chanc=iior
of the Exchequer admittenq th:t he
leaked out the secret. It is only a
Question of a parliamentary commite
tee enquiring into it. There is g.mi-
larity.

MR, SPEAKER: ‘There are two
conflicting dec sions, one given by
Mr. Ananthasayanam Ayyangar and
another given earlier, I have nvt
gone into that matter, because [ did
not want to go into that mattar, It
is for the House to decide,

SHRI VASANT SATHE (Akoln):

How will you give an +
the H\:use;?, give opportunity to

MR. SPEAKER; If there is some

provi-ion under the ruls,
considered, T it can be

SHRY VASANT SATHE: We will
&lve natice of a motion,

SHRI EDUARDO FALEIRO (Mor-
mugao): What about the notice I
have given?

MR, SPEAKER: I have got the re-
ply. I am examining it. Probably I
will take it up tomorrow.
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MR. SPEAKER; That is not @
pending matter.

ot w7 aray ¢ ¥ ave gy ffrg 1 W
g aft & 1 ww & fres
ar

MR, SPEAKER: How can that bs
a point of order? You can give any
other notice. By merely mentioning
that it is a point of order, It do=s not
become a point of order, Which rule
has been breached? There must be
a pending matter,
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SHRI KANWAR LAL GUPTA
(Delhi Sadar): Will you allow this
sort of statement?

MR. SPEAKER: Mr. Yadav, 1
have been repeatedly telling you that
a point of order ar seg when a matter
is pending, which i bzing dis:ussed
in the House. You have other p uvce-
dures, You may give notice and I
will consider it.
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